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s LT 1= ztated oy the applicant that he was
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AL Ui gdated 23.2.2000 and 5.1.2001., The R~ i il

Recruitment Ruies against the szanctioned GoOstT,
Therefore, gisengagement  of the applicant Was
untawtul. The lsarned counsel of the applicant also
invited attention to the order dated 3.4.20032 in QA

29840/2002 n thne case of Ram Sunder Yadav and others
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1hi and Others whersein this
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asraed thnat i caze Lhne posts ars stitg Taiie L iunsEy
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ana 18 UnaE ares a13Q@ availatls i OF the nest
L mam o = Y = e 1 i merl i mmmtes 31 s o oS o m o
inandiaid yeai, Uhne dppiicants will have a preiTeraencs

for appointment over freshers and Jjuniors,
3. The rezpondents opposed the appiication. it
iz stated by the respondents that on 31.12.18%81, =&
circular was 1ssusd by the then Oirector Education
oringing to the notice to all concsrnad that part-time
against group 07 post  should not  Le
The respondents have, however, stated Lhat
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5, The appointment oF. the applicant was 1in
viglation il han imposed as gper Grder gatsd
21.10.,188%8. The lettsr of appointment also indicated

given relaxation of age limit for the pericd spent by
hiim in  the ssrvice of the respondents, 1T there was
any regular rscruitment. He could alsc be given
preference over Treshers, 1T his work and conduct was
to the satisfaction of the rsspondents., Excspt theses
two benefits, no Turther benefits in Tavour of the
applicant accruss., 5o Tar as the relisefs claimed by
the applicant are concerned, the =ame are 1ol
admissiblise to him inasmuch as the order of initial
apopointment WaS in viclation  of the ban o
reCruitment. Thare ais0 NG =anction Tor the post
and the Tunds Tor continuation in the eamployment.
Therefore, the reliefs claimed cannot be allowsd and
this Q& iz dismissed without any order as to costs.

(R.K. UPADHYAYA)
ADMINISTRATIVE MEMBER
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